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and an ambulance promptly started the sonrch.
Dus to the difficuls terrain, adverse woather
conditions and davkness, the wehicles were
uasble fo reach the scenc of the acoident,
but foot parties from the velucles including
some police personnel reached the site of the
wreckageat 12.30 a m. noar village Makmdpur
about 3 miles Bast of the runway. They found
that the aircraft had completely disintegrated
on jmpact with the ground and its wreckage
‘was strewn over an area of approximately
half a mile, There were no survivors and the
bodies of the passengers and crew had been
torn apart. There was no fire at the time.
Separately, Indian Airlines had also sent out
search partics along with a doctor and an
ambulance.

The commander of the ill-fated plane was
Capt. J. M. Thapar who had a total flying
experience of about 8,000 hours, 3,000 of them
on F-27 planes including over 1000 in com-
mand, A Court of Inquiry presided over by
Shri Justice Rajinder Sachar of the Delhi
High Court » being constituted to enquire
into the causes and circumstances of this
tragic accident

The House will share my profound sense

of shock and join me in expressing sympathy
with the families of those killed Itis a matter

of deep sorrow that one of the pasengers of
this plane was a colleague of ours, Shrimati
Mimmata Agamdas Guru.

SHRIR, V. SWAMINATHAN (Madurai) :

Mr. Speaker, will you permat some gquestions
on this statement or allow a discussion ?

SHRI JYOTIRMOY BOSU: §ir, you
should either aliow a calling atténtion or a
discumion under rule 193 because there were
serious lapses on the part of the airport autho-
rities,

MR. SPEAKER : A judicial enquiry has
already been ordered. Let me think over it.

13.50 hre.

INDIAN IRON AND STEEL COMPANY
(TAXING OVER OF MANAGEMENT)
BILL®

THE MINISTER OF STATE IN THE

Sbii Moban Kusmaramangalasa, I bop
for Scave 0o intreduce o Bill to provide Tor

Gasette of India Extraordinary Past I1, tection
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the taking over of the management of the
undertaking of the Indisn Iron and Steel
Company Limited for a limited period in the
public interest and in order to secure the
proper management of the undertaking,

SHRI . M. BANERJEE (Kanpur) : Why
for a hmited period ? Why not permanently?

MR. SPEAKER : He will explain that
when the Bill i taken up for consideration,
The question is ¢

“That leave be graated to introduce a
Bill to provide for the takiog over of the
management of the undertaking of the
Indian Iron and Bteel Company Limited
for a limited peniod in the public interest
and in order te sccure the proper manage-
ment of the undertaking.”

The mobion was adopéed.

SHRI SHAHNAWAZ KHAN :
duce the Bill

I intro-

13.52 hrs.

STATEMENT RE. INDIAN IRON AND
STEEL COMPANY (TAKING OVER OF
MANAGEMENT) ORDINANCE, 1972

‘THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES (SHRI
SHAHNAWAZ KHAN) ; 8ir, on behalf of
Shri Mohan Kumaramangalam, I beg to lay
on the Table an explanatory statement (Hinda
and English venions) giving reasons for
immediate legislation by the Indian Iron and
Steel Company (Taking over of Management)
Ordinance, 1972, under rule 71 (1) of the
Rules of Procedure and Conduct of Business
in Lok Sabha,

MR. SPEAKER 1t It is nearing 2 O’clock.
Lunch hour has been taken up by the other
business. 1f you like, we can continue,

SHRI S, M. BANERJEE (Kaapur) : We
do not want you to ba hungry hecause hunger
and anger go together,

MR. SPEAKER : Don't think about me ;
think about you.

SHRI JYOTIRMOY BOSU (Dismond
Huhout):thﬁouldymthink we are ©
heartien ?

MR. SPEAKER : All right. We will
aﬂmhh-d:u&lmn!t?doi.
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Ths Lok Sabba re-assombled at two minules past
Fifteen of the Clock,

[Mz. Darurv-Sexaxes in the Chair)

SHRI JYOTIRMOY BOSU (Dismond
Harbour) ¢ Sir, before you takeup the regular
business, I wish to rase two pointy. Last
aeck, on the 10th of August, I handed over
o you a true copy of the interim report of
the Wanchoo Committee, duly authenticated
by me.

MR. DEPUTY-SPEAKER : The matter
is being considered. It is under consideration.

SHRI JYOTIRMOY BOSU : Scven days
have passed. Government have more or less
acoepted certain recommendations, like the
one on imposing a ceiling on cash holdings.
Why s the government not coming forward
with the copy of the report? It should be
made available to Members,

MR. DEPUTY-SPEAKER : Itis trueit
has taken some time. But it isstlll under con-
sideration. I hope the decision would be taken
200m.

SHRI JYOTIRMOY BOSU : Then, I
tiad given notice of a privilege motion against
8hri Siddheswar Prasad for misleading the
House in reply to a question on Asian Cable
Corporation Limited. Shri K. P. Goenka ...

MR. DEPUTY-SPRAKER : He has to
give peior notice.

SHRI JYOTIRMOY BOSU:I have
given notice to office.

MR, DEPUTY.SPEAKER : Then it is
ander consideration.

SHR! JYOTIRMOY BOSU : Ministers
mhyhghymbighﬂqu....

MR. DEPUTY-SPEAKER : What he says
will ot go on record,

AUGUNT' 16,3872 Aocer (SM, Courtsy DU~ 358

dlcussion en the Disturbed Avess (Special
Courts) Bill, In the disoumion on the lust
ootmion, the Fowe at one stage agreed fo
refer the Billto the Joint Committee ahd then,
subsequently, rescinded that declsion. Befste
we prooeed with the Bill I would like to know
what the Minister has got to say about it

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND IN
THE DEPARTMENT OF PERSONNEL
(SHRI RAM NIWAS MIRDHA) : We had
agreed that this Bill should be referred to a
Jotnt Committee. The original intention of
the Government was to proceed with the Bill,
But in view of the various opinions that were
expressed by the hon. Members and pomible
difficulties that might arise in the Bill, in
deference to the wishes of the hon. Members,
Government agreed that the Bill may be
referred t a Joint Sclect Committee, Then,
about the composition of the Committee there
were some difficulties. I have given notice of
a substitute motion. If you allow it, T will
move it,

MR. DEPUTY-SPEAKER : There are
two Motions to refer the Bill to the Joint
Committee, one by Shri R. D, Bhandare and
the other by Shri Ram Niwas Mirdha, If
Mr. Bhandare waats to press for his Motion,
then I will have to put that first tothe Howse,
That is not presed. Then, let the Minister
move his Motion,

SHRI RAM NIWAS MIRDHA : I beg
to move !

*That the Bill to provide for the speedy
trial of certain offénces in certain avess
and for matters connected therewith, be
referred 1o 2 Joint Committee of the Houses

consisting of 45 memben, 30 from this
House, namely ;=

SHRIJYOTIRMOY BOSU 1% * # Syt “"T“ Kapur, SML-:* Kotald,

Shrimati T. Lakshm{kanthamma, Mukhtiar

e Siogh Malik, Shrl Prasnnbhei Mehts,

1508 firs. Shri G, 8, Mishra, Shri ¥, K. Mohsia,

DISTURBED AREAS (SPECIAL COURTS) s rnrs WN&. D‘;M“‘““'s g e
BILL~Contd, Shri K. G, Pant, Shri H. M,

Patel, Shei M

MR. DEPUTY.SPRAKER : We smame  Sstyasaceysn Rao, Shei Ebeahim Sulsknn Sait;




